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1950, prohibits the use of name beginning with National, Rashtriva, etc. without
permission of the Central Government for Trading, Commercial and Professional

Organization;

(by if so, whether provisions of the Act are also applicable to Non-Trading,

Non-Commercial, Non-Professional Organizations;

(¢) how many organizations with such names and emblems are permitted by

the Central/State Governments and the criteria therefor; and

(d) how many organizations are functioning with such names and emblems for
trading, commercial and professional purposes without permission of Government and

the action taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION {SHRI RAOSAHEB DADARAO DANVE):
{(a) and {(b) Yes, Sir.

(¢) and (d) No such information 1is centrally maintained since the registration
of names are done by Registrar of societies of various States/UTs. As and when this
Department receives specific complaints, the Registrar of Societies of the concerned

States/UTs are advised to take suitable action including cancellation of name.
Implementation of National Food Security Act

1118. SHRI D. RATJA:
SHRI M.P. ACHUTHAN:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that the National Food Security Act is not being
implemented in most of the States though the deadline for its enforcement in all States
was July 5, 2014; and

(by if so, the States which have started implementing the law and Government's

reaction to the tardy implementation of the Act?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION {SHRI RAOSAHEB DADARAO DANVE):
(a) and (b) The National Food Security Act, 2013 (INFSA) has deemed to have come
into force on 05.07.2013. It inter alia provides for a period not exceeding 365 days to



156 Written Answers to [RATYA SABHA] Unstarved Questions

the States/Union Territories (UTs) for identification of eligible households for receiving
subsidized foodgrains under Targeted Public Distribution System (TPDS). Based on the
reported identification of beneficiaries for coverage under the National Food Security
Act, 2013 (NFSA), allocation of foodgrains to 11 States/UTs has started under the
Act. Out of these, in 6 States, namely Chhattisgarh, Haryana, Kamataka, Maharashtra,
Punjab and Rajasthan, complete identification as per coverage under the Act has been
reported and in the remaining 5 States/UTs, namely Bihar, NCT of Delhi, Himachal
Pradesh, Madhya Pradesh and Chandigarh, identification is partial.

Implementation status of the Act is reviewed on a regular basis and necessary
advisories are issued to States/UTs, wherever required. As the exercise of identification
of beneficiaries 1s yet to be completed in many States/UTs, they have been requested to
complete the identification at the earliest and ensure implementation of the Act within

next three months, after completing other preparatory measures.
Mechanism adopted for implementing NFSA

T1119. SHRI VIJAY GOEL:
SHRI PRABHAT JHA:
Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether Government has deferred nation-wide implementation of Food

Security Act for some time;
(b) if so, the details thereof along with the reasons therefor,

(¢) the names of the States where this Act 1s in force and the States where 1t 18
yet to be implemented and the mechanism being adopted by the Central Government

to address the challenges coming in the way of the States in this regard;

(d)y whether Government proposes to implement the model of food security of

a particular State throughout the country; and
(&) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI RAOSAHEB DADARAO DANVE):
{(a) to (c¢) No Sir. The National Food Security Act, 2013 (NFSA) has deemed to have
come into force on 05.07.2013. It inter alia provides for a period not exceeding 365

days to the States/Union Territories (UTs) for identification of eligible households for

TOriginal notice of the question was received in Hindi.



